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Before The Hon’ble National Green Tribunal,
Principal Bench, New Delhi

Original Application No. 359/2022

IN THE MATTER OF:
RAFHAT NAEEM SIDDIQUI ....APPLICANT
Versus
STATE OF U.P. & ORS. ....RESPONDENT
INDEX
S.No. Particulars Page No.

1. [Report on behalf of the Respondent No.-4,
Uttar Pradesh Pollution Control Board, in
compliance to the order dated 30.07.2024
passed by this Hon’ble Tribunal.

2. | The Copy of the letter dated 26.02.2024 is

being annexed herewith as Annexure No.-

R4/1.

3. | The Copy of the report dated 09.04.2024 is

being annexed herewith as Annexure No.-

R4/2.

4. [Copy of report dated 04-04-2024 of joint

committee is being annexed herewith as

Annexure No.-R4/3.
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5. |Copy of letter dated 27.08.2024 is being

annexed herewith as Annexure No.-R4/4.

6. | Copy of letter dated 06-09-2024 is annexed
herewith as Annexure No.-R4/5.

7. | Copy of reminder letter dated 22.10.2024 is

annexed herewith as Annexure No.-R4/6.

8. | Copy of letter dated 28.10.2024 of mining
officer, Bijnore is annexed herewith as

Annexure No.-R4/7.

Uttar Pradesh Pollution Control Board

THROUGH \t @9//

(Pradeep Misra)

Date:06.11.2024 Advocate
138, New Lawyers’ Chamber,

Supreme court of India

New Delhi — 110001

011-23070011.

pradeepmisra@yahoo.com
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Before The Hon’ble National Green Tribunal,
Principal Bench, New Delhi

Original Application No. 359/2022

I g ii i h\u}:df)'
Nl Binor (UP)
;%{-NO -54(19”200
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Vror Tt
IN THE MATTER OF: ~ L

RAFHAT NAEEM SIDDIQUI ....APPLICANT

Versus

STATE OF U.P. & ORS. ....RESPONDENTS

REPORT ON BEHALF OF THE RESPONDENT NO.-4,
UTTAR PRADESH POLLUTION CONTROL BOARD, IN
COMPLIANCE TO THE ORDER DATED 30-07-2024
PASSED BY THE HON’BLE NATIONAL GREEN
TRIBUNAL, PRINCIPAL BENCH, NEW DELHI

I, VIJAY S/O SHRI PHIRANTI RAM, aged about 47 years,
posted as Regional Officer, Uttar Pradesh Pollution Control Board
(hereinafter “UPPCB”), BIJNOR Uttar Pradesh, do hereby solemnly
affirm and state on oath as under:

1. That the present repdrt is being filed before this Hon’ble National
Green Tribunal, Principal Bench, New Delhi (hereinafter “Hon’ble
Tribunal”) in compliance to the earlier directions passed by this
Hon’ble Tribunal vide order dated 30.07.2024. The relevant
portion of the order dated 30.07.2024 is reproduced as under:
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“......2. Learned Counsel for the UPPCB seeks further two
week’s time to file the report in terms of the order dated
12.02.2024. He has assured that such a practice of sending the

communication without the report will not be repeated by the
Officers of the UPPCB. ..........”
That in complianc.e to the order dated 12.02.2024, UPPCB on
26.02.2024 has sent a letter to the District Mining Officer, Bijnore to
provide the details regarding the illegal mining done by M/s
ilansar Brick Works, Village Abul Khairpur, Tehsil Nagina,
District Bijnore. The Copy of the letter dated 26.02.2024 is being
annexed herewith as Annexure No.-R4/1.
That in pursuance to the aforesaid letter dated 26.02.2024 of UPPCB,
the District Mining Officer, Bijnore vide its letter dated 09.04.2024
has sent a report to the UPPCB. The Copy of the report dated
09.04.2024 is being annexed herewith as Annexure No.-R4/2.
That vide its report dated 09.04.2024 the District Mining Officer,
Bijnore has informed that joint committee comprising the SDM
Nagina, Tehsildar Nagina and Mining Officer, Bijnore has conducted
a joint inspection of Gata No. 35 at village Saidalipur and Gata No.
55 at village Abul Khairpur on 04.04.2024. In the report dated

04.04.2024 of the joint committee it is mentioned that there is no

mining has been carried at Gata No. 35 at village Saidalipur and Gata
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No. 55 at village Abulkhairpur. A copy of report dated 04.04.2024 of
joint committee is being annexed herewith as Annexure No.-R4/3.

5. That a joint committee constituted by this Hon’ble Tribunal vide its
order dated 23.05.2022 has filed its report vide email dated

25.08.2022 which - is considered by this Hon’ble Tribunal on

* \2.02.2024. The relevant part of the order dated 12.02.2024 passed
this Hon’ble Tribunal is reproduced below :

“......2. The Tribunal considering the grievance raised in the OA
had constituted the Joint Committee by order dated 23.05.2022 and
the Joint Committee had filed report vide e-mail dated 25.08.2022
clearly mentioning as under about the extent of excavation by the
Project Proponent:

xxx It has been found during joint inspection that soil has been
excavated from the side of the land of Mohd. Rafhat Naeem up to 18
meters in length in Gata no.-12, villdge Abbul Khairpur and 05
meters in length in Gata No.-15 Village-Abbul Khairpur, whose
depth is 4.5 feet in both Gata numbers. No excavation was Jound
during inspection in gata no.-35mi village Said Alipur, Tehsil-

Nagina, District — Bijnor........."
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That UPPCB on 27.08.2024 has sent a letter to the District Mining

Officer, Bijnore to provide details of persons to whom license issued
at Gata No. 12 and 15 Village Abul Khairpur, Tahsil Nagina, Dist-

Bijnore including the area (in cubic meter) in which the mining has

been done and for what purpose the mining has been done. A copy

2008 . : , g
vm s & &‘3 yof letter dated 27.08.2024 is being annexed herewith as Annexure

NOO‘R4,4.

That Additional District Magistrate, (F/R)/Incharge (Mining),
Bijnore vide letter dated 06.09.2024 has issued directions to SDM,
Nagina, Tehsildar, Nagina, Mining Officer, Bijnore to provide
information as required by UPPCB mentioned in letter dated
27.08.2024 sent by the UPPCB and also issued direction to visit Gata
No. 12 and 15 at Village Abul Khairpur, Tahsil Nagina, District-
Bijnore and send report immediately to Regional Office, UPPCB,

Bijnore. A copy of the letter dated 06.09.2024 is annexed herewith as

Annexure No.-R4/5.

That UPPCB on 22.10.2024 has sent a reminder letter to the District
Mining Officer, Bijnore to provide details of persons to whom
license issued at Gata No. 12 and 15 Village Abul Khairpur, Tahsil
Nagina, District- Bijnore including the area (in cubic meter) in which

the mining has been done and for what purpose the mining has been



done. A copy of reminder letter dated 22.10.2024 is annexed
herewith as Annexure No.-R4/6.

That Mining Officer, Bijnore vide letter dated 28.10.2024 has replied
to the above mentioned letters dated 27.08.2024 and 22.10.2024 of
UPPCB. Mining Officer, Bijnore in its reply dated 28.10.2024 has
entioned that the 'i;lspection of the above Gata No. 12 and 15 at
illage Abul Khairpur, Tahsil Nagina, Dist- Bijnore has been carried
on 25.10.2024. In the report dated 25.10.2024 it is mentioned that at
Gata No. 12 Village Abul Khairpur, Tahsil Nagina, Dist- Bijnore,
mining of 5164.96 cubic meter of soil has been done by M/s Shiv
Ent Udyog for which the unit has submitted the royalty before the
mining department. Further, the Mining Officer, Bijnore in its reply
dated 28.10.2024 has mentioned that as per revenue records Gata No.
15 Village Abul Khairpur, Tahsil Nagina, Dist- Bijnore, is registered
in the name of Mrs. Himchal Devi wife of Arvind Kumar village
Shadipur. That at Gata No. 15 Village Abul Khairpur, Tahsil Nagina,
Dist- Bijnore, illegal mining of 513.75 cubic meter of soil has been
done by Mrs. Himchal Devi without prior permission of concerning
department for the. purpose of construction of house and Kaccha
Road. Mining Department, Bijnore vide letter dated 28.10.2024 has

issued notice against Mrs. Himchal Devi for illegal mining at Gata
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No. 15 Village Abul Khairpur, Tahsil Nagina, District- Bijnore. A
copy of letter dated 28.10.2024 of Mining Officer, Bijnore is
annexed herewith as Annexure No.-R4/7.

That as per the records of UPPCB and records provided by the

Mining Department, Bijnore both the Brick Kilns namely M/s

ilansar Brick W'd;'ks, Village Abul Khairpur, Tehsil Nagina,
istrict Bijnore and M/s Shiv Ent Udyog, Village Shadipur,
Hargampur, Tehsil Nagina, District-Bijnore in question are having
valid Consent to Operate from UPPCB for operation of the brick
kilns and permission from mining department form mining of soil,
The illegal mining has been done at Gata No. 15 Village Abul
Khairpur, Tahsil Nagina, District- Bijnore, by Mrs. Himchal Devi
without prior permlis-sion of concerning department for which the

mining department has issued notice and further action is to be taken

by mining department itself,

11.  That the above report of the Respondent No.-4, Uttar Pradesh

Pollution Control Board, is submitted before this Hon

’ble Tribunal

for kind perusal and consideration.
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Verified at jg_q_or on this 4§ day of November, 2024 that

e
the contents of the above affidavit are true and correct to the best of my

knowledge and belief and nothing material has been concealed

therefrom,
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BuildingUz:la .]:: PradcslT Pollution Control Board
T © TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
- -2720828,272083 1, Fax:0522-2720764, Email: infofuppeb.n, Website: www.uppeb.com

171184/UPPCB/Bijnore(UPPCRB
i RO)/CTO/both/BLINOR/2022 Date: 09/12/2022
M/s
MILANSAR BRICK WORKS

VILLAGE-ABUL KF
BLINOR. 246765 CHAIRPUR, TEHSIL-NAGINA, DISTT.-BLINOR Application 1d-

gunsuhtdzed Cons-ent-lo Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Ao:ls]e;m authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
ct, and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to MILANSAR BRICK WORKS located at VILLAGE-ABUL KIIAIRPUR,
TENSIL-NAGINA, DISTT.-BIJINOR ,BIJNOR,246762. subject to the provisions of the Water Act, Air
Act and the orders that may be made further and subject to following terms and conditions :-

. This CCA MILANSAR BRICK WORKS granted for the period from 02/12/2022 to 31/07/2027 and

valid for manufacturing of following products.

S Product Quantity Unit
No
1 Bricks 20000 No./day |20000 Numbers/Day

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) The daily quantity of effluent discharge (KLD) :- '

[ Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point
Industrial Zero . NA NA
Domestic 01 KLD Septic Tank Irrigation of green

' belt with in
premises

tment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.
In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to

be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
d to the maximum extent and should be reused within the premises

(iii) The treated effluent shall be recycle '
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

(i) Trade Effluent Trea

Industrial Effluent Quality Standard

S.No. _ Parameter Standard
1 __pH 6.5-9.0
2 COD 250 mg/l
3 | BOD 30 mg/l
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4 "
Lﬂl& Grease 10 mg/l
Total Suspended Solids 100 mg/l

(iv) Sewagc Treatment and Dj 5w B

reference to influcnt qUantityljzgsal : _Thc‘ﬂppllcant shall provide comprchensive STP as 1s required with

stopped immediately and this Boa ;ITaIHY'In o of stoppage of functioning of STP, production has to be

Siepaichicd ioifedistelis rd has to be intimated by fax/phonc/cmail with a report in this regard to be

(v) The treated sewa ’

e sl toge S}];-a“ be reused in gardening as far as possible. The STP shall be maintained
achieve the quality of the treated sewage to the following standards.

]

Standards

S No. Parameters

3. Conditi i :

O T 1;3-ns under Air (Prevention and Control of Pollution) Act -1981 as amended :-

- pplicant shzfll use following fuel and install a comprehensive control system consisting of control
q :Pment as required with reference to generation of emissions and operate and maintain the same

continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

S No. Air Type of fuel| Stackno | Control Height of
Pollution Device Stack
Source
1 Brick Kiln | Coal/Wood 1 Particulate |30 Meter Stack
03 Ton/day | Matter Height from
Ground Level
and
Gravitational
settling
chamber as
APCS
Emmission Quality Standards
S No. Stack no Parameters Standards
1 1 Particulate Matter As per norms
In case of stoppage of functioning of air Qpllution control equipment, production has to be stopped
intimated by fax/phone/email with a report in this regard to be

immediately and this Board has to be i

dispatched immediately

(ii) The unit will not use any
iii) Noise from the D.G. Seta
required for meeting the am

areas/zones (Industrial, Commercia
Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

type of restricted fuel.
nd other source(s) should be controlled by providing an acoustic enclosure as is

bient noise standards for night and day time as prescribed for respective
|, Residential, Silence) which are as follows :-

Eandards for Industrial |Commercial| Residential Silence
Noise level in Area Area Area Zone
db(A) Leq
Day |Night| Day |Night| Day |Night| Day |Night
Time | Time | Time | Time | Time | Time | Time | Time
75 70 65 55 55 45 50 40

4. Essential documents to be submitted by the Industry/Unit as Applicable :-



: ronment Slilllt‘lllt‘lll in Form-V of Environment (Protection) Rules, 1986.

! l)u.'u‘lu.'rly G‘"“P“‘f"t‘c report of the CCA, photograph of ETP/APCs/Waste Storage Area.
" competent Authority reserves the right o change/modify/add any time any condition of this CCA.

Uit hus 10 comply with the following specific & general conditions. Non compliance of any provision of
s CCA and provisions of the Water Act, Air Act and IHazardous and Other Wastes (Management and
rransboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7. In complianee 10 the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
pnvironment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-hitp://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/~ (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.
. 1f the unit uses the ground water and requites the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

|. The applicant shall get analysed the samples of effluent/emission/hazardous wastes
month from the laboratory recognized by the MoEF and shall report to the UPPCB.
2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3 Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant.

5. The applicant shall maintain good house keeping, All valves/pipes/sewer/drains etc. must be leak-proof

6. The industry shall provide unintcr-ruptedlegtry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
oceur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.

9. The inclustry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10, In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.

1. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacilyfmanufacluring proccss/car?ci!y cnhancement etc. or any change in effluent discharge

point or emission point
12 The Board reserves the right to revoke/add/modify any stipulated condition issued i i

may be necessary.

at least once in a three
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A ronment Statement in Form.y of
) Quarterly compliance report of the ¢
; competent Authority reserves the rig

Environment (Protection) Rules, 1986,
h?:: (ﬂj:{?o;mpl;‘c;f ETP!APC.stastc Stora'lg'e Area. .

6. Unil has to comply with the following Speci[‘;cg& modify/add any time any condltfon of this CCA. N

pis CCA and provisions of the Watar - general conditions. Non compliance of any provision of

I ot M € Waler Act, Air Act and Hazardous and Other Wastes (Management and
;-r?::sc;i;];r:cc t‘:)"ﬁ?;cgl)ofiules, 2016 will results in legal action under the aforesaid Acts and Rules.
Fﬁvironmcnt Forest and (2;1' 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
N e iy + “limate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
- i avallable al URL:-hitp #/Iwww.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this flirUCtIOI.L you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount cc!ulvalent' to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Ot -WhIChever 1 more, within 30 days from the date of issuance of this certificate. In case of non-
compllanc? of this direction, your consent will be revoked by the Board.
8. If the 1.m|t uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then thc.mdusuy will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

I The applicant shall get analysed the samples 6f effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered

outlet for the discharge of effluent or gases emission or sewage waste from the unit.
3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.

The applicant shall provide discharge measurement equipment at final disposal point.
4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated

conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated condilions or any further direction/instruction issued by the Board, legal action

shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
oceur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected

to it shall be stopped with immediate effect.
9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack

only.
10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be

reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by

the Competent Authority. : -
I1. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/

production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge

point or emission point of . o .

12. The Board reserves the right to revoke/add/modily any stipulated condition issued along with CCA, as
4 H -

may be necessary.



ceific Conditions:-

rhe Brick Kiln shall ensure strict complinnee with all teems & conditions with consent and compliance
report submitted within one month and (hen b sure to submit with w gap of 03 months

1. This CTO is being granted (o M/s MITLANSAR BRICK WORKS, VILLAGE-ABUL KHATRPUR,
TEUSIL-NAGINA, DISTT-BUNOR for 20000 Bricks Per Day, This CTO will be VOID if there is any
change in the above-mentioned address or produet, The applicant shall make an application along with the
prescribed fee for renewal consent(CTO) at least 30 days before the operation of the unit,

2. The brick kiln shall ensure 1o comply with the provisions of guidelines issued by the MoliF & CC Date
22:02-2022 and accordingly shall be converted into Zig Zag technology.

3. This Consent is being issued in the compliance of the direction issued by the Head Office of the UPPCH
vide letter no. H81095/C-6/San-207/Ent Bhatta Nodal/2022 Date 13-09-2022 regarding special camp.

4. The Brick Kiln should be use coal as fuel in the process. Organics, solvents, Petcock, Hazardous waste &
Other waste, Plastic Rubber Leather eto are not allowed to use as a fuel in the Brick Kiln,

3. A thick green belt of trees of suitable species shall be developed in multi lineate staggered manner on a
minimum 33% of the land on which the industry is established. as per the “Protacol for Development of
Green Belt" notified vide Board Office Order No.H16405/220/2018/02 dated. 16.02.2018 in this regard and
available at URL http ://www.uppcb.com/ pdf/GreenbeltGuidle_160218,pdf.

6. Industry shall ensure adequate planthtion and green belt within its premises and submit the compliance
report within three months.

7. The operation of Brick Kiln should be such way that produce emission should not have any adverse effect
on the nearby environment or the population,

8. If Consent fees due shall be deposited by Net Banking or Debit card.

9. The Brick Kiln shall ensure the water sprinkling three or four times daily in Brick Kiln campus for control
of dust emission.

10. The Brick Kiln complying the Hon; ble National Green Tribunal, New Delhi order O.A. No.718/2017
dated 09.10.2019.

I1. The Brick Kiln complying the order of Hon; ble High Court, Allahabad Dt. 03.12.2014 & Hon; able
National Green Tribunal, New Delhi order Dt. 14.01.2015.

12. The Brick Kiln should submit the stack emission & ambient air monitoring report
month positively to the board by approved Laboratory. ‘
13. The Brick Kiln should developed proper pacca roads in the premises of Brick Kiln to avoid the dust
emission from transportation of the vehicles..

14. Brick kiln shall proper maintain flue gas monitoring platform/porthole/ladder attached to stack at all
times. If the said platform/porthole/ladder is not found to be in operational conditions, then the consent can
be cancelled.

15. In case of any public grievance against the Brick Kiln and confi
certificate my be cancelled.

16. The Brick kiln unit shall be submit the stack emission & ambient air monitoring repoct within one month
in operation condition of the brick kiln positively to the board by approved Laboratory,

I7. This consent is issued purely from environmental angle and the Board w
claim, counter claim, ownership, partnership, land dispute ete of the unit,

18. At least 20% bio fuel such as bio brackets must be used in
19. The Brick Kiln shall comply with various provisions of
1981 as amended, Water (Prevention and Control of Po
applicable rules notified under E.P. Act 1986.

20, The Board have right to modify any conditions as and when re
Environmental Guidelines and Hon' ble Court orders passed time

with every three

rmation of the same, then CTO

ill not be responsible for any

your brick kiln as per availability.
mr.(Prcvcntinn and Control of Pollution) Act
llution) Act 1974 as amended and all other

qQuire in compliance ol any change in
(0 time.

ad
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g UTTAR PRADESH POLLUTION CONTROL BOARD
N Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
ﬂmc:'522-2720828,2720831, Fax:0522-2720764, Email: info@uppchb.com, Website: www.uppcb.com
CONSENT ORDER
Ref No. - 130233RTPPCBfBijnore(UPPCBRO)ICTO!airIBIJNOR!202l Dated : 06/07/2021
To,

Shri AJAY VEER SINGH
M/s SHIV ENT UDHYOG

VILLAGE SHADIPUR HARGARNPUR TEHSIL NAGINA DISTT BIJNOR
BIJNOR

Sub : Consent under section 21/22 of the Air vention and control of Pollution) Act, 1981 (as amended)
to M/s. SHIV ENT UDHYOG i 0 ) (

Reference Application No. 12629072 Dated : 06/07/2021

1. With reference to the application for consent for emission of air pollutants from the plant of M/s
SHIV ENT UDHYOG. under Air Act 1981. It is being authorised for said emissions, as per the
standards, in environment, by the Board as per enclosed conditions .

2. This consent is valid for the period from 29/06/2021 to 31/07/2025 .

3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.

This consent is being issued with the permission of competent authority .

For and on behalf of U.P. Pollution Contrel Board

Enclosed : As above
(condition of consent):

Copy to:  Chief Environment Officer, Circle-7, U.P. Pollution Control Board, Lucknow,, ... oot sy
PRASAD e

Dt 30212798

MAURYA 15542 2530
Regional Officer



3(a)
3(b)

3(c)

This consent is valid only for the ap

This consent is valid only for pro
approval before making any mod
consent would be deemed void.

The maximum rate of

stacks.

Air Pollution Source Details.

_ducts and
ification in

U.P. Pollution Control Board

CONDITIONS OF CONSENT

Dated : 06/07/2021

proved production capacity of 20,000 No. Bricks/day.

Quantity mentioned above. Industry shall obtain prior
product/ process /fuel/ plant machinery failing which

emission of flue gas should not be more than the emission norms for the

Air Pollution Source Details

S.No Air Polution | Type of Fuel | Stack No. Parameters Height
Source
1 7.5 KVA DIESEL OIL 01 Particulate 1.5 mtr.
D.G.SET - Matter
2 BRICK KILN |COAL/WOOD 01 Particulate 30 mtr.
Matter
The emissions by various stacks into the environment should be as per the norms of the Board .
Emission Quality Details Detail
S.No Stack No Parameter Standard
9 01 Particulate Matter 750 mg/Nm3

Quantity of other pollutants should also be as per the norms prescribed by the Board/MOEF & CClor

otherwise mandatory .

The equipment for air pollution control system and monitoring ,as proposed by the industry and

approved by the Board should be installed in their premises itself .

The modification or installation in the existing pollution control equipments should be done only by

prior approval of Board .

The operation of air pollution control system and maintenance be done in such a way that the
quantity of pollutants should be in accordance with the standards prescribed by the Board/MoEF &

CClJor otherwise mandatory .

Unit should do provisions for fugitive emissions chimney/stack as per the norms of the Board/MOEF
& CC/or otherwise mandatory .

The unit should submit the stack emissions monitoring report within one month from issuance of
consent order along with the point wise compliance report of the consent order . Further quarterly

monitering report should be submitted .

The Unit will file the renewal application at least 2 months prior to the expiry of this Order.

Specific Conditions:

211
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7. Industry shall obtain pri

. = ; o ed above,
?ag}r‘f:;%fr? lt~:‘ll1rtlxlgl \:;lg: t():)? r:isi::ét‘.”‘i’uld be deemelg‘% gﬂiy modification in product/process /fuel/plant
. . ions-given by Hon'ble ¢
Tribunals, Central Pollution Control ]50,g Y Hon'ble Supreme Court, Hi i

A , High Court, National G
and safeguard of environment from ti oard and Uttar Pradesh Pollution Cont : reen
4. Brick kiln is directed to fullyﬂm s Dl el ORI i tatation

compl iti 2em 3
SEIA _EIAA. ply the conditions mention in environmental clearance issued b
5. Brick kiln shall not use hazardous waste as i

filter press cake, and other wastes lik i fuel like spent organic solvent, oily residue, pet coke
6. Brick kiln shall provide permissio : tp{}f:ls]ti:;cbrubber, leather cutting etc. P .

!lw%lg:: ;:(hlr(eﬁnn;%nﬂl ];Erom date :i:-f issue of this cgﬁ:;f st)gtz:lpggmzcila SETMRPRCRFL gy e
. all be operated i : : _
icted perated in such a manner that ambient air quality should not be adversely

8. The brick kiln sh ification i
Ay n should comply the notification issued under the Environment (Protection) Act,

9. Brick Kiln shi intai i a3 :
e n shall maintain maximum plantation in series and boundary wall around the brick kiln

10. Generated ash of brick ki i i i i
not be affected. of brick kiln should be properly disposed in such way that nearby environment will
11. Brick kiln shall use biomass briquettes as co-fuel with main fuel in the ratio of minimum 20 %.
12. Exhaust pipe of 7.5 KVA DG Set should be 1.5 meter high from nearby roof top.

13. Audited industrial balance sheet or C.A. certificate of total investment (Net fixed assets+ current
asset- current liabilities) shall be submitted within a month.

14. The brick kiln shall installed water sprinkler for suppression of dust during loading and unloading
of the bricks.

15. In compliance of direction issued by Central Pollution Control Board vide letter no-4877-
4911,dated-27-06-2017 to all State following conditions are also applicable on the Brick kiln :-

(a) Provide status on conversion of natural draft to induced draft Brick kilns (with rectangular kiln
shape and zig-zag brick setting).

(b) All the moving area around the main Brick kiln should be paved with the bricks to minimize
thefugitive dust emissions from the Brick Kiln operations. _

(c) Ensure that fine dust not to accumulate all around the Brick Kiln.

16. This consent is issued purely from environmental angle and the Board will not be responsible for
any claim, counter claim, ownership, partnership, land dispute etc. of the unit.

17. A wall of 3 meters height shall be constructed on the sides where land is not available for green
belt development to prevent fugitive emissions. o _

18. Brick Kiln shall ensure minimum 33% area green belt within the premises.

19. Multi-layer green belt to be developed along the periphery of brick k}ln_.

20. Compliance report of this consent order must be sent to this office w_tthm two months.

21. The Board have ri ght to modify any conditions as and when require in compliance of any change
in Environmental Guidelines and Hon'ble Court orders passed time to time.

22. The unit shall installed stack air monitoring facility at Brick Kiln stack (Port hole, Platform and
stair) and submit the stack air monitoring report within a month otherwise this consent to operate
will automatically to be cancelled.

Issued with the permission of competent authority .

For and on behalf of U.P. Pollntlmh%m% .
PRASAD Mawmma

Dute 2021.07 08

URYA

egiona fficer



e

Tra-dem-43q(1
(et 417 Tt 470

wrafy o wvd o1 wrary ol

BTTR SP-200(1)

ITTTR/ % W ™ T wrn - wedtn R Gm qon v, Aoef/ softarre / avgy /wtegy /e

01-afia R g v i mm g

) W (TEA I8 STAVEW §) W e § o goe ']
it orn o o v & e :'md;:.vmld" s
wm A : Jm|
3 | olevw woa/on o W @ e W (1 svaw | Ko WA §2 309 ORI asda
")_* - of - 2019220
4 | U ® O Lo g (ﬂﬁiﬂtlﬁﬂ m =
g S g ] g oy ""”"’:h e
; ®e) . LER o] = 2000/~
10% Wllad g5 = 14850
= 1,65,350-
ECGEE R 1,65,350/
Ee e ] 1,65,350/-
7. m‘!""ﬁ!‘lmﬂw 0852-331% W44 3 aa
; 1023 g g R 2w g

o [Fave o AR 9

7= Janids wwm'ﬁ o s | =Rar Wife “""L'
o|e|s |3 To lo ’12L'°"" 01 oo |:1ss3s50-
m-@ﬂtﬂwmmmwﬁ-mwﬁu
| ' A |: 165350
e wfy | - Q| v |
. JIN\ #aw ST Ao B TR F T
— T .
wW
=/ wer R
/
2000%
500%
100%
s
20m
0%
6%
2
1%
L i

213



214

TR Te3-00(1)
mmmmm
o o7 20 73 )
(reart 417 Tt 470 =
e ralt o ot e war o —
srtenae /e w1 T A3 v, firareie / wrofvamars / arage / wtegy /=i |
T frT Ot SR ) @ W E T g o 1 A de AE T 9 o e
mﬂmﬂmmlw_m wahan R Rt
hl e o |3
3| e e /0w w1 Y W SN (8 e [ Ko N 1 209 WYY gl
L of - 2009-20 =
« | B on v S O e (N Iea B0 | 20 TR 31 R 0 B 0a2 50 1,48,500~ W
mdmmtmmmﬁwﬂmwm 2% TR g B o = 29701

BE: 3 2970/~

2970/~

o (e 0 @ o A e
G TN O 5 O G A 1 e i 2970
et 4 st et |||

T ¥ FRRR




215

5 —_—
from i
/ _ ~ (Neme) '
(/" |Gty Debli o Ave Kheqin No. | [Ffoks | Q978
Téwwnon - bl '
(Name of the Pank and Branch)
—— e “ -~
:n-!-ﬂnMsMﬂmﬂuwihu-j!ﬁdh'ﬂ_mﬂllq’(ﬂ)
(Strike cut whichever s not epplscable)

il p— - ’ - e e et e

PVELS FLY: wirh NOWDAIABAD. JOV.4 J-"'" & \.{SC’_SQr,&';:?—-

= | for the Avseszmen: Year lc{,rzl_f ‘]j;}:_;-]d!—aé ; _I — 1rs




216

SN Te3-200(1)
T, ™
Murvhn
cw'tmxl!lnmtm ﬂ@llﬁ'ﬁ o /W/WM|.ﬁﬁ. 1
- - i lli ™ >
;nlﬂwﬂwv&tmm m‘::m ’ \
T
3 ;mmxwwwmﬁkmmﬁﬁ;
9 SR e o - 2010-19
w r MARAR @R = 148,500
Rm T g = 2000~
10% Wi g = 14,850~
= 1,65,350~
1,685,350/~ _
(,65,380/~
m&dﬂuﬂ mx
g
n#ﬁwwlﬂ&up
— ™Y -
| w | oyt | oo Sy p——
1 BIRNERE o ]of x4 o1 0| o 1,656,350/

10X




217

— ;

m::u%

T WA B

. "mmu&m:m!&ws&m.m/mm/m/W/ml
%Tm«mmﬁﬁ
D am N B W o & T W I
“ y :il . ’
K ) o - 201819 - : r
=|‘4 .mmqaﬁmmﬂﬂﬂﬁlm . zumﬂdmﬁﬂﬂmﬁmouasoo»mimgﬁ —1
S y*a, .
|| R R g A el & P ® gy = 2970 |
i }mamﬁmﬂmmtl) : . ,
5| W™ B woel ‘ o 2970/ ]
5. | TH B Paw wlR ; 2970)- . E
RANEL L MTW 0030-%T by ok - j
025 =R |
000wl jl
" ﬁﬁﬁnaﬁﬁﬁem ;. . e ‘ > 0030028000000 |
TN | 99 T Ve | on 9 ST | ahar one | &I ST =
19i0f3]0 0ol2! JaloTo 2lef ToTTol T L
B f i J -l-——-;- -
Sl T it U T H Ll

I 711 § P :
" faa;ﬂhﬁ*)ﬁﬁmﬁmwmmﬂ' :
1]




218

Hare)

QAT WNe, | TR

: MNanie of iy Dane ardﬁ:t.)

e e [ —————
H -

l-—. e
L

Vo dwpar dTu Dedpae g Tovee

—— v —

L Y £ . S

oM A L Canvaany Dadestees

N i b i e —— — s 1 s
1

~ '.-.'-‘ ..—:4 ;5 ‘: i
S e . A i e g
1. i L P . 1 2 e | - ,‘1

~ SPACZ FOR RAFK SEAT, -3




s L T T I

R =%
STATE BANK OF INDIA

G mlu

it it om-?vr { ro fg’

"/ !!/illl!um l
mlwmom uwm:m 5

UASHITHANSEER)
f

mnlol-...-..... e T T T

o]
Wﬁﬁfﬂ'@”%ﬁa i

w0 W o,
" .. . _.\.#,ak ;,4-;.'

T
%‘Tﬁ' %‘la,la’-{) B:m i

LRI

219



220

D

-

:1: # th W

C30% U W = 4850 |
=, £5,350~ !
s wEm W Am ol . 1,865,350/ 4
¢ T wom @ Ram wn ' e - 1 = "
T FAdn @ QF A NS B Yo ' sas3-acks 34 o el AR ‘

¢ 5 ! vor-uim R @ Y =R

i 01-2he Raroe g o AL " 5=

:mm




221

[ ————— ——
T T I

WIS W s

i e, SV U SN OIY SN PG N N B
T W I | P '
R (et #) < wwor o W oy W W s _







11/6/24, 3:05 PM Yahoo Mail - Original Application No. 359/2022 Rafhat Naeem Siddiqui Versus State of U.P. &

223

Original Application No. 359/2022 Rafhat Naeem Siddiqui Versus State of U.P. &

From: Pradeep Misra (pradeepmisra@yahoo.com)
To: rkhuranalegal@gmail.com; gigicgeorge.adv42@yahoo.in
Date: Wednesday, November 6, 2024 at 03:02 PM GMT+5:30

Sist,
Please find attached the Document

With Regards,

(PRADEEP MISRA)

’_Lj Rafat nayeem Reply.pdf
10.9MB

about:blank 11



